04.10,1989

CENTRAL ADMINISTRATIVE TRIBUNAL

ERNAKULAM BENCH

'Datedl$®N£SD&Ythe fourth day of Octébebc : Nineteen hundred

and eighty nine

 PRESENT

Hon'ble Shri N, Oharmadan, Judicial Member

- ) X .

Original Application'No.136/89

C. Satheesan ' ....the first applicant

N, Chandran B «ssothe second applicant
v,

'1. Unionof India represented.
by the Secretary, Ministry of
Communication, New Delhi.

2+ - The spperintendent of Post Offices,
Cannanore DBivision, Cannanore.

3, The Director (North) Postal THE RESPONDENTS

Services, Calicut,

4o The Post Master General, Kerala
. Cirde, Trivandrum.

I3

the applicants'

Shri P.V. Mohanan ‘
. _ ’ counsel

Shrip.V. Madhavan Nambiar, SCGSC : the respondents’

counsel

JUDGMENT

The applicants in this case were appointed

as L.R, Poétal Assistant |
g e _ and they have been deputed for
r\/ |
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training in Telegraphy which comprises both theoritical
training for 180 days and practical training for 90 days.

They have stated that the applicants were deputed to

\ .

annanore for training on the basis of their option.

Accordinj,to the applicants thsy have also cqmpleted the
training but their claim for TA and DA which is allowed

under the Rules has been turned down as per Annexure.III,

, Chalag ’kﬁswﬂww'mwhm M
The applicants hayeAFil d Anriexure IV appeal before the

third respondent on-4.,5.1988 (by the first applicant),
Ituangubmitted that similar appeal has been filed by the

second applicant also.

2, . The Assistant Director issued Annexure V bearing

No.8SP/70/1/87/KU dated 26.7.1988,  The applicanfs are
seeking to quash Annexure V letter, ;The applicants also
pray for graﬁt of TA admissible to them during the practical

training from 1,8.1987 to 31.10,1987,

3. The learned coubsel for the applicants brought to
‘my notice the following proceedings of DGP &T dated 26th

July, 1982,

"Myith reference to G.I order (3) above reference
have been received sesking clarification as to the
admissibility of the 'daily allowance for a course
of training beyond 180 days on Morse code where the
theoretical training of 180 days is followed by the
practical trainging of 90 days., . The matter has been
considered in consultation with the Ministry of
Finance and it is hereny clarified that the daily

allowance will be admissible for the first 180 days -
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only where the practical training is continuous
'with theoretical training at the same station
without any break. 1In cases where the theoretical
training of 180 days islatione.stationcandcthe
" practical training of 90 days has to be ordganised
‘at another station, daily allowance for the other
90 days will also be admissible at the new station

by treating it as a fresh course of training."

Undér thé abéve letter, aaily allowance will Ee-payable
for tHé trainges for the period'oftfaining if they sati;fy
the conditions and thg training is continuous without
break. - The Annexure ~ V letter apbears to have been
iséued by tﬁe'ﬂssistant Director as a cla;ificafion of.' 

DGP&T's 1e£tef_dated 26.7.1982 referred to above, but,

1 don't find any legal autﬁority on the part of Assistant
Direcfor to issue such a letter clarifyipg the DGP&T's
1é£te:.which ié exﬁréted above., . \The learned Central
Gove?nment Coungel uaé not able to show that the Assistant

Director -has any authority . to issue such clarifications
as contained in Annexure V, However, I am not expressing
any opinion about the power and authority of the Assistant

Directofto issue sﬁch a.letter.

4, In the facts and bircumstances and in the interest
of justice, this case can be disposed of with the following

directions,.8ince.the grievances of the applicants have
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been stated in the Annexure IV appeal and a similar one.

anliglh

filed by the second applicantAuere now pending before

the third respondent, he 1is bound to dispése‘of them

considering the DGP&T's letter dated 26,7.1982,

5. . | ~ Hence, I direct the third respondent. to
consider and dispose of Annexure IV appeal and also a
éimilar appeal filéd-by the second applicant, in: the light
of the above observationsvuninfluenced.by.the statement -
eontainéd,in the Anneerg Ve | The th;rdxréspondent.shéll

dispose of the same within a period of three months from

thevdate of receipt of copy of this judgment., - The

application is dispose of with thd above directions.

There will be no order as to costs,
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~ (N, DHARMADAN)
- Judicial Member
Dated, 4th Dctober:r, 1989
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